BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 89/2020

IN THE MATTER OF:
JITENDRA SINGH ...COMPLAINANT
Versus

CENTRAL POLLUTION CONTROL BOARD & ORS

...ACCUSED
MOST RESPECTFULLY SUBMITTED:
. The above stated matter was listed today before this Hon’ble Tribunal.
During the course of hearing the following clarifications were sought by

this Hon’ble Tribunal from Respondent No. 4:

i Besides HCL scrubber, other preventive measures against (i) HCL

handling and (ii) for gas detection systems are in place; and

ii  With respect to inorganic chemicals - what all systems Respondent No.

4 has in place- description and numbers.

iii System and its linkages - Any SOP or any other system which are
automatic preventive measures Respondent No. 4 has in place to

prevent incident of gas from happening.



2. In this regard in addition to Annexure R-12 (already on record) an

additional annexure is being annexed herewith as Annexure R-32.

Dated: July 6, 2021
Place: Delhi

Counsel of Respondent No. 4
KAPIL SAPRA & ASSOCIATES
ADVOCATES
Plot No. 1/ 262, Westend Marg,
Said-Ul-Azaib, M.B. Road
New Delhi — 110 030

Mobile: 9810535584

Email: lit@ksalegal.com
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